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C A N T O N M E N T S  (A M E N D M E N T )
nn.y.

S h ri Jh alan  S in lu  (S iw a n ): M r.
C hairm an , I  b eg  to  m ove: •

‘T h a t  th e B il l  fu rth e r  to  am end
th e C antonm ents A ct, 1924, b e
tak en  into consideration."

F rom  a persual o f ,  th e  S tatem en t o f  
O b jects and Reasons to  th is B ill,  it  w il l  
b e  c le a r  that th is B ill  is in tend ed  to 
rem ed y th ree  d efects in  th e  p resen t 
enactm ent, n am ely, th e  C antonm em a 
A c t  It w ill  not be p ro p er fo r  m e to  
rem ind th e H ouse o f th e h istory  o f th e 
C antonm ents in th is  cou n try. I t  w iu  
be enough fo r  m e to say th a t th e 
cantonm ents w e re  con ceived  to b e  
areas e x c lu s iv e ly  m ean t fo r  th e sta 
tion ing o f arm ed forces. D u rin g  th e  
B ritish  regim e th e  a reas co vered  b y  
th ese cantonm ents w e re  sm all and 
th e ir  num ber w a s also v e r y  lim ited. 
B u t n ow  th eir n um ber has gone to  
enorm ous proportions. N o w  th ere are, 
I And, 59 cantonm ents e x istin g  in th is  
country. T h e y  cover, so fa r  as I h a v e  
been ab le  to  gath er, a p opulation  o f 
five  lakhs.

T h e y  a re  d iv id ed  in to  th ree  classes—  
classes 1, 2 and 3. C lass  1 consists o f 
those areas w h ere  th e  population  is  
above 10,000. C lasses 2 and 3 consist 
o f  arears w h ere  th e  p opulation  is 7,500 
and 2,500 resp ectiv ely . A l l  th ese th re e  
classes p u t to geth er com prise a popu
lation  o f o v e r five lakhs. S in ce  th is 
question  concerns th e  c iv ic  life  and 
am en ities of such a la rg e  portion  o f 
th e  p opulation  o f o u r cou n try, th e  
G overn m en t should, I th in k , ta k e  a 
v ie w  o f th is th in g  w h ich  is  con sistent 
w ith  th e  p re v a ilin g  v ie w  in  th ese 
m atters. W e a re  n o w  in  th e  11th  y e a r  
o f  o u r independence an d  dem o cractic  
fun ction in g. B u t th e  con stitution  o f 
these can tonm en t boards s t ill rem ain s 
as a rch aic  and old  as it  u sed  to  b e  
d u rin g  th e  B ritis h  regim e.

I  can  v e r y  w e ll  und erstan d th e  w a n t 
o f confidence am on g th e  B ritish e rs  
a b o u t th e  efficiency and cap a city  o f

non-officials in  those d a y s . ' B u t  n ow  
w h en  th e  w h ole  co u n try  is bein g  g o v . 
em ed  b y  the adult population  o f  th is 
cou ntry, th ere is h a rd ly  any room  to r  
not h av in g  con fid en ce  in  th e  efficiency 
and cap acity  of th e people as tutih. I f  
this position is taken into consideration 
and accepted, then  th ere  is h a rd ly  an y 
room  fo r the fun ction in g o f th e  can 
tonm ent boards as th ey are  fun ction in g 
today.

If y o u  look at the organisation of 
these cantonm ent boards, y o u  w ill  find 
that th ey a re  so organised th at th e 
elected  elem en t in th e cantonm ent 
board n ever gets an y  opportun ity o f 
being in a m ajority.

T here is the perm anent officials’ 
m a jo rity  con tro llin g the fa te  o f  a ll 
those people w ho not o n ly  do not 
belong to the A rm ed  Forces, b u t w h o 
belong to th e gen eral population re 
siding m  the areas covered  b.- these 
can to n m en t. O f course, a la ter 
am endm ent in the Cantonmen.1, , A c t 
has m ade som e provision  for th e  con
stitution  o f c iv il area  com m ittees 
F orm erly , d u rin g the B ritish  regim e 
th ey w ere  bazaar com m ittees, now  
th ey are  c iv il  a rea  com m ittees. B u t 
these c iv il area com m ittees h a ve  got 
v e r y  lim ited pow ers and v e ry  lim ited 
fun ction s A s I h a ve  been ab le  to 
find ou t from  the constitution o f these 
c iv il  area com m ittees, th ey a re  p ra c
tica lly  w h o lly  recom m endatory. T h eir 
resolution s do not h o ld  any valu e  
w ith  th e C an ton m ent B oard  as a w h ole 
I have, th erefore, thought it  fit to 
p ro vid e  in this am ending B ill  th at the 
p resen t m a jo rity  in the Cantonm ent 
B o a rd  should not be a llo w ed  to  exist 
a n y  longer. It is too la te  in th e  day 
n o w  to sa y  th at th e  p eop le in this 
cou n try  a re  n ot as m uch interested 
in  th e  w e llb e in g  and secu rity  o f the 
arm ed forces as th e  G en era l Officer 
C om m and ing or h is  subordinates or 
th e  D efen ce  D ep artm ent Itself. It is 
ob vious and p a ten t th a t {he D efence 
D ep artm ent in  th is cou n try—1 m ean 
th e  D efen ce  M in ister and th e  whole 
D efen ce  D ep artm ent— is controlled by 
th e  elected  rep resen tative  o f  th e  peo
ple. W h eth er ife  Is th e  D efen ce  M i-
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n iite r  a t  the P rim e M inister, w hoso
e v e r  holds th e  rein  in his hand, th at 
person belongs to th e  gen eral popula
tion  o f this cou ntry. N ow , i f  that 
th in g  is possible, i f  the w h o le  cou ntry 
an d  th e w h o le  ‘D efence' D epartm ent is 
fit to  b e  controlled b y  a  person e lect
ed b y  th e people, th ere  is h a rd ly  an y  
ground fo r  n ot a llo w in g  these arm ed 
forces, th eir am enities, th eir security  
and th eir w e lfa re  to  be le ft  in  the 
hands o f  the elected represen tatives of 
th e people. T h a t is th e m ain purpose 
behind th e am endm ent th at I  h ave  
proposed.

T h e other th in g th at I h a ve  con
sidered fit to  brin g  to  th e  n otice  of 
this H ouse and to  p ro vid e  fo r  in this 
am ending B ill is th at in certain  c ir
cum stances the G overn m en t has re 
served  the rig h t o f en tire ly  supersed
in g  the elected  and nom inated elem ent 
and leav in g  th e  w h ole  th in g in th e  
hands o f the G en eral O fficer C om 
m anding I kn ow , as w e ll as an yb od y 
in th is cou n try  know s, tfiat even for 
th trm u n ic ip a l adm inistration o f this 
cou ntry, w h erev e r it exists, th ere is 
provision  fo r supersession o f  the 
m un icipalities and the local boards and 
th e  d istrict boards b y  th e  lo cal G o v 
ern m ent or the C en tra l G overnm en t 
w h ere  th ey  a re  concerned. B u t twice 
w h en  these m u n icipalities and local 
boards are  superseded the adm in istra
tion is not le ft  in th e  hands o f those 
people w h o h a v e  them selves been 
superseded, b u t som e sp ecial officer, 
an e x e cu tiv e  officer, is appointed to 
ca rry  on the adm inistration  ju s t  not 
o n ly  fo r  a ch an ge b u t w ith  a v ie w  to 
see the things e x istin g  then in th eir 
rig h t p erspective  B u t  h ere  even  w h en  
th ese C an ton m ent B oards a re  c ircu m 
stan ced to  be" superseded th e  G en eral 
Officer C om m anding w h o happens to 
b e  th e  C hairm an  o f th ese B oards, c a r
ries on th e  adm inistration  a fte r  th eir 
supersession. T h is  is  anom alous. So  
fa r  as I  h a v e  been  a b le  to  m ak e  out, 
th e w h o le  th in g  still seem s to  h a v e  
been bas«d on a  la stin g  suspicion about 
th e  cap acity, efficien cy an d  th e  gen e
ra l interests o f th e  p eop le  in th e  w e l
fa re  and secu rity  o f  ttfe arm ed forces. 
IW *  is a th in g  w h ich  la u naccep table

to m e and I hope it  w ill  b e  unaccept
able to th e H ouse also. P eo p le  h ave  
got to  be trusted. I f  th e p eop le in 
this cou ntry do not deserve the trust 
of th e  C en tra l G overnm ent, I th in k 
th e  C en tra l G overnm en t itse lf w i l l  
cease to pom mand an y confidence 
from  the people them selves. T h a t is 
the position w hich w e  are not going 
to accept.

This am ending B ill  m akes another 
provision  apart from  these tw o  things.

A  th ird  . provision  that I h a v e  
thought fit to  incorporate in th is B ill  
is this. T h e re  is a  provision  in th e  
Cantonm ents A c t th at a ll taxes to  be 
levied  b y  th e B oard  w hich is und er 
the Com m anding G en eral 'w it h  a 
standing m ajority  o f officials, h a v e  
got to be levied  w ith  the p reviou s 
ap p roval of the C en tra l G overnm ent. 
T hat is a th ing w h ich  is s till m ore 
unacceptable to m y  m ind. W e know , 
the resolutions and actions o f the 
m u n icipalities and lo ca l boards and 
other such local bodies are su b ject to 
the subsequen t a p p roval o f the local 
G overnm en ts o r oth er G overnm ents 
concerned. I h a v e  n ever m et w ith  
such a provision in th e  constitution 
of local bodies w h ere  th e le v y in g  o f 
taxes is su b ject to th e previous ap 
proval o f th e G overn m en t concerned. 
This is ju st q u ite  con trary  to  and 
again st any conception of dem ocracy 
that w e  possess. I f  th e  Cantonm ent 
B oard w h ich  com m ands a  m a jo rity  n o
m inated b y  th e G o v ern m en t, is so 
efficient as to ca rry  on th e adm inis
tration  and it  has been em pow ered to 
le v y  taxes, th ere should be no p re v i
ous approval. T h a t is o n ly  d ila to ry  
T h a t w ill n ot o n ly  keep  things pend
in g till the a p p roval o f th e C en tra l 
G overnm en t is received , b u t th at is 
also  based on th e  sam e w a n t o f con
fidence in th e efficiency o f th e  persons 
w h o h a ve  been nom inated there to 
com m and a stan din g m ajority. T his 
B ill  p rovid es fo r  o n ly  three things.

B e fo re  I  proceed further, I w ill ju st 
rem ind y o u  o f  certain  passages in th e 
F o rty -s ix th  R eport o f  the Estim ates 
C om m ittee w h id i w en t into this qu es
tion  exh au stively . I  m ay, S ir, be
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a llow ed  to  qu ote certain  passages 
w h ich  occur there. T he Estim ate 
Com m itte e  s a y *

“ T h e  com m ittee th erefore re» 
com end that th e Cantonm ents 
A c t  should be am ended im m e
d iate ly  to  p ro vid e  fo r the demo- 
cratisation of the c iv il adm inis
tration of the Cantonm ent areas. 
T h e  strength o f the Cantonm ent 
Boards w h ich varies from  3 to
15 should be increased. The 
m em bership should b e  determ ined 
in relation to  th e  population and 
should b e  based on w ell defined 
principles. T h e  Officer Com 
m anding the station m ay h ave  
pow ers to nom inate one or tw o 
m ilitary  officers to  the Board, if  
necessary. One o f them  m ight 
be th e H ealth Officer and th e  other 
on e o f the M edical Officers or th e  
G arrison engineers. T h e  C om 
m ittee do not consider it neces
sa ry  or desirable th at th e  Officer 
Com m anding th e  station should be 
a m em ber o f  th e Board. T h e y  are 
of th e opinion th at the President 
o f the B oard should be elected b y  
th e  m em bers from  am ongst them 
s e lv e s *

T his is the recom m endation o f a 
C om m ittee of th is House. T his R e
p o rt w a s published in M arch 1957. I 
th in k  it is about a y e a r  and a h a lf 
now . .

T h ey  h ave  m ade m any other re 
com m endations bearin g on th e points 
covered in m y B ill. B ut, before I 
proceed to  quote those recom m enda
tions, I w ould ju s t  try  to brin g  to 
yo u r n otice th at this B ill  has abso
lu te ly  no intention to try  to  m align 
th is G overnm en t or to  create  any 
sort o f  in secu rity  or a n y  w an t of 
amenitiafr to th e  troops stationed in 
th e  cantonm ent areas. C erta in ly  w e  
a ll  fe e l th at th e  a rm y  in this country 
ro«tldmg in  the cantonm ents deserves 
th e  greatest care  and attention o f the 
nation. W e h ave the trad ition  o f oe- 
lie v in g  in non -violen ce and the Panch- 
th m i principle, enunciated b y  th is

country, has bean accepted b y  a 
m a jo r ity  a t th e people In th e  w o rld  
aa w orth  som ething. E ven  then w e  
kn ow  th at the w h ole w o rld  is so bu ilt 
that i f  w e  do not keep  th e arm y satis
fied, contended and w ell-protected and 
w ell-k ep t, there are nations in  th is 
w o rld  th at w ill  pounce upon us and d e
v ou r us. It w ill tak e  us back  to th e  days 
of s lav ery  from  w h ich  w e  h a v e  com e 
out a fter a serious stru ggle  o f so m any 
years under th e  leadership o f one the 
lik e  of whom  is not lik e ly  to  b e  born 
v e ry  soon am ongst us. In this state 
of things, w e  should be second to 
none in this w orld  in  keepin g our 
arm y w ell-equ ip p ed, w ell-protected, 
w e ll-fe d  and w e ll-k e p t. W ith this 
backgroun d in m ind, w e  also fee l 
that the arm y should not be m ade to 
fee l that th ey  are  som ething aloof 
from  the general population o f this 
country. T h e y  are o f us and w e  are 
o f them . I f  this b e  the position, there 
is abso lu tely  no ground fo r  doubting 
the cap acity  or the efficiency o f the 
bona fid.es at the gen eral population 
th at has been m ade to reside w ith 
them, to think against them.

T h ere  w as absolutely  no scope, no 
necessity  fo r join in g th e c iv il popula
tion w ith  the Cantonm ent Board, but 
circum stances w ere  such th at th ey  bad 
to be there. W e w ould  b e  v e ry  glad 
if  those areas w hich a re  occupied e x 
c lu s iv e ly  b y  the c iv il  population are 
taken a w ay  from  the jurisdiction of 
these C antonm ent B oards and, if th ey 
are  sufficiently large, p laced  under a 
separate m u n icip ality  or joined to the 
adjoin in g se lf-go vern in g  body. If 
th at is to  be th e position, then, of 
course, th e  case to r  arm ed forces 
stands on a different footing.

I  m a y  point out from  the rep ort of 
the Estim ates C om m ittee th at there 
w as a com m ittee appointed m any 
years back. I t  w as appointed fa t  d e
lim itation o f th e areas a t  these C a n 
tonm ent B oards as e a r ly  as 1940. That 
com m ittee m a d e  certain  recom m enda
tions, and am ong th e  reccm jn m d a- 
ttons th ere w a s one at dfelim itiag and 
w h at th ey  h a ve  c e lle d  “excision** o f
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u ie  c iv il  areas from  th e C antonm ent 
B oard* w h erev er it  Is possible, a n d  lax 
th is  purpose they* h a v e  div ided  all 
th e  C antonm ent B oards in to  three 
glasses.

, T hey have grouped th e  cantonm ents 
under three categories. O n ly  A m bala 
w as p a t under C ategory  1, v iz ., one 
in  w h ich  a large  area redundant to  the 
requirem ents ot  th e arm y cou ld  be 
excised  and form ed into a  separate 
lo cal body. C ateg o ry  2 specified those 
cantonm ents in w h ich  c iv il areas w ere 
not large  enough to constitute a lo ca l- 
body b y  itself, b u t could b e  m erged in 
the adjoining body. T his category 
applies to 17 cantonm ents. U nder 
C ategory  8 the rem ain ing cantonm ents 
w ere  listed. T h is w as the recom m en
dation m ade b y  th e com m ittee ap
pointed in 1948. T hese recom m enda
tions also are ly in g  in abeyan ce T hey

h ave not been im plem ented. I t  w a s a 
com m ittee under th e C en tra l G overn 
m ent itself

I am  aw are  the constitution o f the 
C iv il A reas C om m ittee is  such that 
the P residen t o f this C om m ittee 
though elected b y  the people is only 
the V ice-P residen t o f th e  B oard and 
is subservien t to  th e gen eral constitu
tion o f the B oard and to its resolu 
tions.

M r. C hairm an: I understand the 
hon M em ber w ill ta k e  som e m ore 
tim e to Apish his speech. T h e House 
stands adjourned till M onday 11 a .m .

17 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, the 
8th September, 1958

L.S.D .— 10.




